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I MADHYA PRADESH CONTINGENCY FUND -
I T e e,

© (Madbya Pradesh Agt No. VILof 1957).

Cxed the,“ass;nt of.the*Go\;erhbr on the. 23rd Jaduary, 1957; assent .- b

f - - irst’,published in’ the Madhya Pradesh Gazette; Exiraordinary:on

S e e ot January. 1957 . U e
.. acto provide for e establishment and maintenasice of-the SRS

T Constituency. Fund of the State of Madhya Pradesh.. ‘

o

.. Beit ena,c-ted by t‘h'e'*Madhyq'»l.Prade.sh-fLegislature L : . R
Seventh Year of the Republic of India as follows:—" - - ‘

. o S . . ; N S /
1. {1) This. Act may be cited.as the ‘Muadhya Pradesh Short title “and

“. ‘ R ’ w'.ingencvaund ;.lACt, 1957 o L e ppr?mence:nent-. .
. (2) It shall come’

:ion in the Off al

. he Congofidatéd ‘ f i
- ® fForo crdred

{he - Secretary
nt..and:no advances
ept for the purposes 0 f 11 ( ) S
ding authorisation of such -expenditure by the Legisla-

. of the State under appropriation made by Law. - .0 ;
5. For the purpose of carrying out the objects of this Power to make--

: “\hie State Government may -make rules regulating all tules.
. uers connected: with.of. anci[lary to the costody of pay-. :

o .ntF of moneys into, ‘and the withdrawal 'of ‘moneys from -

und. - o - et O

6. (1) The: Mas
“Jinance; 1956 (No.

Pradesh: Contingency * Fund, Repes! and

| 956), is ‘hereby repealed. - 1@
¢+ - (2)Notwithstangi Juch.epeal... - anything done or -,
v action taken under: ¢ 'said:Ordinance shall be deemed-
lfave been dorie or taken under-this. ct asif this Act -
;e inforce on the date 'on which such thing was done or. .-
* ion -was-taken. - S e

e

e

- . s
- . . . S
. S » v

oy o (1 » Pgadred or. t2iY)
*Substituted by Notification dated 62 Augest, 2006 Rs.d 00.00 er. {Rs.On2 Ha idredd ‘




m exeruse oi the powers conlerieo by wmon :_.i?p. WSS e T

.7 Madhya Pradesh Contingency Fund Act, 1957 (V1L of. 1957). | 0 sa i
7. the’ State (Giovernment  are pleaSed to: make ‘the following L et

" rules for regulating all matters: cor}nected with or ancillary . :

" to the,custody of, payment of moneys into, and the with: &

" - .drawal of moneys from, the Contmgency Fund of lhe State ;;

W fol Madhya Pradesh namely:—.. - . o

" THE, MADHYA PRADESH CONTlNGENCY FUND
RULES, 887, :

‘ '1., These Rules shall bé called * The Madh’y’ﬁ”ﬂradesh
.;Contmgency Fund' Rmes, 1957 ¢ ,

- ln these Rules, unless ;here is anythmg repugﬂant,
in the subject or context,— .

(a) **Contmgellc)' Fund”
; “The Contingency

means the nmprest entntled
Fund of theM : Madhy‘a‘

vigs, 10D fonee .t wo. One fjundred er. oty |

R S <4, Al ap’p;'catlons ior advances irom the Contm 34
R cor s o Fund should-be-made-to; the: Secretary. to Govemment
e .+ 'Madhya Pradesh, Finpﬂce Department The “applicati

' 'shall give- o A .

“ : L - . N
. . BN

) . : ‘
A i) the reasor :
. . (i ) th ‘rmount. required o be "advanced ffoth t
o iconfingency: fund ‘with full cost of the pro-
" 'posal for ;‘ae year “of part of the year, as the
case may.
B (u) the grant ot approprtahon under wh\ch .provn-»”.»'f»' R,
A T sion will eventﬂa"y have to be made and PR
: ”, - ’ : . Ly g
‘ /f\




ki
;jf}
f
i
g

. jor meeting which it _is made, -shall be’ {ssued by the: .
' Finanece Department- as -an order of the Governop and - .

' "-vad'vahce from the Contingency Fund Itas been issue

* tioned will remain wholly: or partly uhutilised, an applica:
tion shall . be. na et(‘\“%hg ;sanclionipg \ f

“ . as- the"case may*be;
be 'preserited:
" session meeting immeciatel
od unless such advance has been resufhed to the
gency Fund in accordance with the provision of “sub-rule

 the ‘Administrativ
against the adva

o {oi) k.t'h.e patticul.ars.'of the savings -when'expen'dilq'r,e

-, tion of funds. within the grant.’

5. The order saﬁétio;-l-infg‘aln advance from the Contin-. -

gency Fund, which shall specify the amount, the grant of

o appropriation to which it refates and give brief particulars .-

by sub-heads and uhits of appropriation of the expenditurc

~ communicated to the Administrative Départment concerned -
“and to the Accountant-Qeneral. Madhyd Pradesh. -~ g

e, in ‘any. case; after the order. sancfioning an:

ip . authority
gs the case 'may be-

7. "Sané ?{lsg“gd‘
- Departments. for, in
gy Secoh

IC
Hedotih

the same defaj]

iog (Y Sifppidmentdny estitnat

’ fof"i_}?‘-_’é)t'pénd.ftqrq-waﬁ f
he: ) egislative ; Assembly: at
.immediately aiter. the advance is

[S

FE

&5 Brs

3

anction:

“(2). “Where, howeyer;:an advance from: the - Contingency

it
" accordance with rule 5 and before action is taken in accor-

. dance with rule-8 or. 9; it:is found that the, advancesanc- - . o
or

“Contin-

on.a new service can be met by reappropria- -

r'

artimetits by <+
uring expenditute o
éﬁ%&iﬁéﬁticn:in"

~Fund is szinctio‘ned,-after.the'ﬁnalisation' of the. Supple- .~

" nentary Estimates/Vote on Accotint In the Finance Depart- -~ :
“menit. the estimate in respect of the expenditure so financ- .~ e
-+ ed. may be fpresentedf.to-(the Legislaﬁve" Assembly at the .- e L
. session next after. - SRR S S .

“

e
7

(2) As soon as the Legislative Assembly. has authoris- T

od additional expenditure by means of an Act, the. advance

" ar advances made front the Contingenc) Fun whether for-
meeting ' the expenditure.incurred belore the - estimates
~were! presented fo i_.th_.’,J,e‘giS}ative._Assembly or after they -
were S0 preseqied shall ;,b'e',;f-_'esumed _to the Fund to the:

'iull extent of the Apgrqpriéﬁt)n-'made in the Act.

R 9 Al ad\{antes_'éanétioﬁgd'~fyom the Conting‘eﬁcy :
" Fund -to meet expenditure in excess.of the provision for. =

ihe service included in an  Appropriation "(Vote - on

© Account) Act shall. be: resumed. to the Contingency Fund :
“as soon as the Appropriation Agt in respect of.the expen- ’
-~ dituré on the service for the whole year including the excess: . L

®




. appended —

‘met" from the advances from the Contmgency Fund has

{_templated in. the./Annual - Finapcial,;
~from ‘the Contmgency Fuud despxte

.be -majntained. by the Finance Departmonf
annexed to these, rules .

been passed.

.10, (1) The Admlmstrative Department shall e
responsihle for sending to Finance  Department the pro-E' = -

.posals for estimates in recoupement of -advances. from the §

Contmgency Fund and, in" the precies -explaining _the §
estimates,  a. tote to the followmg eﬁect shall be |

(2) ln case of expenditure on.a“new service’ not con-

S.tatemegt dtvance

.savings. fo.the exfent:

bs;?fg..ava lqbtle fwtli:xmt \S8 .;,gx'ant-“'

Jull gxtent of the, expenitif L

L oplaniog i Lo o up e, the

~$eken ?um]'gen .Savings:a T:;anlable in tthe;

d; gran noteiexph inipg: ¢ Suumxlemm ary
F in he;follawing.f

in which the-‘on'gin‘al ld\illica Was. maqlg,,gnd to.the Appm-,.-_ ‘
LR .priahon Act refecred to in tules 8:and,9 lml be:forwarded :
? countant- General

0 theﬂ’ '

by:the  Finance Departmeqt
Madhya Pradesh A

1. An account of the transactrons ol

13. The: a('tountlhg procedure for expendrture met L
“out of advance from the Contingencv Fund shall-be as ' |

follows —_— L L

C (i) AH frawmg oﬂieérs shall prepare separate.bllls; .
~in respect of. expendxture to.be met- out of the  1x-

36.\

ant;an ‘a"token vote only'
,is now reqmred/A vote is- requlred for the ba!ance viz,; Rs."

th Fund shallj»;- ! s
,n.‘-Form A

o “Alsum of Rs N -'h_as'been adva'nced from§ _
- . the Contingeficy Fund in ....:......." and an equwalent HE
.. amount is requrred to enable repayment to be made to that
: ;Fund" - - - e

- P



v

. ystamp ‘or by writing in’red ink. "Detailed -

i

classification of the expenditure in the bill .~
should be given according to the usual budge@ ERE

-heads. -

; advance from . the Coriyt,inggh‘cy-v Fund and all g
..~ #such bills shall be labeiled conspicuously on .’
“top “Contingency Fund” by - using ia -rubber.

: (if) Account of. the expénditﬁre”sh'ail'»'be.:'rhéi'ntéined: ‘

o D&

- from: the Cont mey ‘Fund”. ‘‘Bhe account - .. .

Separately and reported to. the * Chief Control- . L

. ling Officers monthly for contrél.of expendi- - -
".'ture in a statement, headed “Bxpenditure met

- shall be maintained in ‘the samezdeétdils as for

{
‘.

i) A

expenditure. met. ifrom the ,or‘din;ary‘ budget .-

s soon .as, order¥* restived allafting ‘fuinds out * -
megt the ox

nd

:
;

' e vance the: Comr-
gcedure of drawigg. off
"be diseontimie
. S th \
[

ure pro- .

L

o
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P W & = !
. : ‘Setial - Date of Zo. and _ No. and wp—naoo nu:wr of

T No. ‘:.wauvnnon nameof - nnblnoon.
& T . -grantor app-

Lo .. sppropria-  lication -
o R on L ‘#ou

.5» advance &Kng Officer-
3!»9& gcou E.nrﬁda
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MADHYA PRADESH ACT
No. 12 of 1980.
THE MADHYA PRADESH CONTINGENCY FUND (AMENDMENT) ACT, 1980

[Received the-assent of the Governor bn the 10th Octob er, 1880, assent first published in the
“Madhya Pradesh Gezette” (F'xtra—ordmary), dated the 18th OQctober, 1980.]

An Act further (to amend the Madh-ya Pradesh Conhngency Fund Act, 1957.

Be it enacted by the Madhya Pradesh Legislature in the Thirty-first Year of the
Repubhc of India as follows :~ '

Short title, 1. This Act may be called the Madhya Pradesh Contingency Fund (Amendment)
Act, 1980. ' ‘

_Amendment of 2. In section 3 of the Madhy4 Pradesh Coatingency Fund Act, 1957 (No. 7 of
section 3 1957), for the words “tweaty crores”, the words “forty crores” shall be substituted.

CEUTE, TR AT T g T e 1oy S LR R 1 B =R ST B St v SRR
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MADHYA PRADESH ACT
No. 20 oF 2000.

THE MADHYA PRADESH CONTINGENCY FUND (AMENDMENT) ACT, 2006.

[Reccived the assent of the Governor on the 29th July, 2006; assent first pubhshcd in the "Madhya Pradesh Gazette
(Extra-ordmm'y)" dated the 2nd August, 2006.]

An Act further to amend the Madhya Pradesh Contingency Fund Act, 1957.

Be it enacted by the Madhya Pradesh Legislature in the Fifty-Seventh Year of the Republic
of India as follows:—

Shert title. 1. This Act may be called the Madhya Pradesh Contingency Fund (Amendment),
Act, 2006.

Amendment of 2. In Section 3 of the Madhya Pradesh Contingency Fund Act, 1957 (No. 7 of 1957), for the

Section 3. “words "fourty crores of rupees”, the words "one hundred crores rupees” shall be substituted.
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